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In the High Court Of Kerala

Case No : Writ Petition (C) No. 12661 of 2012

M. Kamar and M. Subair Khan APPELLANT

Vs

State of Kerala and Others RESPONDENT

Date of Decision : 11-06-2012

Acts Referred:

Citation : (2012) 06 KL CK 0005

Hon'ble Judges : T.R. Ramachandran Nair, J

Bench : Single Bench

Advocate : P. Krishna Kumar Alappuzha, Sri. Sunil J. Chakkalackal, Sri. S. 
Suresh, Sri. R. Suraj Kumar and Sri. M. Kishor Kumar, for the Appellant; 
Mohammed Shah, Government Pleader, for the Respondent

Judgement

Justice T.R. Ramachandran Nair, J.—The petitioners are seeking for a direction to
Geologist to consider and pass orders on Ext.P7. The petitioners were granted
permission by the Revenue Divisional Officer as per Ext.P5 for the removal of
sand for the petitioners to construct residential house. Certain conditions have
been imposed.

2. One of the conditions in Ext.P5 is to remit Rs.4,000/- as royalty which
accordingly has been remitted as evidenced by Ext.P6. When the petitioners
wanted to remove sand, the 5th respondent informed the petitioners that they
could remove the sand only after getting permit from the second respondent.
Accordingly, they have moved the Geologist in the matter. Heard the learned
Government Pleader. Even though Ext.P7 is an application for the issuance of
quarrying permit, normally the petitioners will have to file an application file:////
altifileserver/formatnew/For% 20 convert/21.06.2012/1709-2012/KE120541.txt
(6 of 9)6/21/2012 9:15:25 AM for issuance of ''P'' forms, for transportation.
Therefore there will be a direction to the Geologist to do the needful in the
matter in the light of Ext.P5 order which has already been passed by the
Revenue Divisional Officer, within a period of ten days from the date of
production of a copy of this judgment, along with a copy of the Writ Petition.
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